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ing abroad, for the last three yfars,
on whom Government have spent this
amount? l

Sgri T. T. KRISHNAMACHARI:
I have given the number of fresh
applications. I have not got the de-
tails of those who are continuing to
draw forelgn exchange because of
previcus commitments. I have given
figures for 1962 and 1963 ang for
January-March 1964, the ﬁgnTe is

301.

Cor. B. H. ZAIDI: The hon. Finan-
ce Minister has stated that foreign
exchange is limited. Would The be
willing to cut down the unnecessary
imports like terylene and hand over
the savings for the purpose of, stu-
dies abroad?

St T. T. KRISHNAMACHARI:
Sir, the question of the import 'of
terylene is decided by my colle{ague,
the Minister of Commerce, and I
believe this terylene comes in ag part
of what they call export incentive.
Some proportion of it is given| for
them to import goods which are
either being manufactured in this
country or are substitutes for .wool.
Therefore, the discretion is vested in
him and one must presume that that
discretion is being exercised |well
and wisely.

Sarr AKBAR ALI KHAN: Has this
come to the notice of the hon. Finan-
ce Minister that as there are no faci-
lities or no powers given to fhe
branches in different States df the
Reserve Bank, it takes a long| time
for the students to approach| the
headquarters either at Bombay jor at
Madras to get the matter ettled

)

soon? Will he give some |more
powers to the Reserve Bank branches
in the capitals of the States?

Sarr T. T. KRISHNAMACHARI:
If the hon, Member would gite me
instances, I am prepareq to look into
it. |
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*73, Surt RAM SAHAI; Will the
Minister of FiNaNcE be pleased to
refer to the reply given to Unstarred
Question No, 156 in the Rajya Sabha
on the 9th September, 1964 and state:

(a) the result of the enquiry made
into the causes of fire which broke out
in the Life Insurance Corporation
building in New Delhi; and

(b) what is the total loss sustained
as a result of this fire?)
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T[THE DEPUTY MINISTER IN THE
MINISTRY or FINANCE (SHRI
RaMESHWAR SAHU): (a) The fire
appears to have been caused by an
electrical short circuit.

(b) The loss to the Indian Oil
Company, a tenant, is estimated at
about Rs. 222 lakhs., In addition
certain of its records were also des-
troyed.

The extent of the damage to the
building itself is estimated, at Rs. 2-36
lakhs. As the building is insured
against fire risks for its full wvalue,
the loss, it is expected, will be made
good by the insurance company.]
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Surt T. T. KRISHNAMACHARI:
Sir, we have been informed that in
regard 'to policy records there has
been pno damage and if there is any
special instance where the LIC has
claimed that it is damaged and they
cannot deal with the problem, we
shall certainly ask them to look into
it but so far our information is
that the policy section is not affected.

Sart A. D. MANI: Would Govern-
ment disclose the name of the insu-
rance company with which this LIC

4[ 1 English translation,
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building has been insured and whe-
ther the insurance company hag rais-
ed any preliminary objection to the
payment of the claim?

Surr T. T. KRISHNAMACHARI:
The insurance company is the Orien-
tal General Insurance Company. I
have no information that they raised
any objection; it is unlikely they will.

MAaHALANOBIS COMMITTEE REPORT

ANANDAN:
Finance be

*74, Surr T. V.
Will the Minister of
pleased to state:

(a) whether Government have gone
into Part I of the Mahalanobis Com-
mittee’s Report on distribution of
income and level of living submitted
to Government in February, 1964; and

(b) if go, what action is proposed
to be taken by Government to level
the income in view of the statement
that “the average incomes received by
the contractors have registered the
highest increase” contained in sub-
para (6) of paragraph 55 of chapter 3
in the said Report?

Toe DEPUTY MINISTER 1IN THE
MINISTRY or FINANCE (SHRI
RAMESHWAR SAHU): (a) Pending the
submission of Part II of the Report,
the Ministries concerned are making
a preliminary examination of the
observations made in Part I

(b) The Committee has stressed
that the two parts of the Report
should be treated as a whole in order
to get a proper perspective on the
questions referred to the Committee.
Necessary action on the recommenda-~
tions and findings 'of the Committee
will, therefore, be taken after Gov-
ernment has considered the Report as
a whole.

Sarr T. V. ANANDAN: The goal
of the Government 1is demoacratic
socialism but by creating a commu-
nity called the contractors in the so-
ciety, does Government think that
fits in with the avowed policy of
ours? Further, has the Minister got



